
FIR No.428/21
PS Alipur
U/s 279/304A IPC
Vehicle no. DL-1GC 8286 

21.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for release of case property vehicle

bearing no.  DL-1GC-8286 moved by the applicant/registered

owner. 

Heard and perused the reply filed by the IO.

Perusal  of  the  record  reveals  that  the  applicant  is  the

proprietor of  M/s Krishna Transport  Co.,  in whose name the

vehicle in question is registered.   

As per the reply of IO he has no objection for release of

aforesaid case property to the rightful claimant. 

Directions regarding release of case property vehicle 

The aforesaid vehicle be released by the SHO/IO to the

registered owner on the following conditions:



i. SHO/IO should verify the particulars of the ownership

of  the  case  property  vehicle  and  identity  of  the

applicant. 

ii. Vehicle can also be released to the AR of the owner of

the case property on showing of the authority letter on

a properly stamped paper. 

iii. Photographs  from  all  angles  of  the  case  property

should  be  taken  including  the  engine  and  chasis

number and such photographs should be filed in the

police report in the court. 

iv. Such photographs should be attested under signatures

by all concerned parties. 

v. A Panchnama as per law should be prepared detailing

the proceedings of the release of the case property in

favour of a party. 

(Such photographs and panchnama should suffice

for  the  purpose  of  evidence  during  the  trial

proceedings as a secondary evidence admissible

in  law  if  in  the  event  the  original  of  the  case

property is not produced during the evidence). 

vi. An indemnity bond should be taken from the party in

whose  favour  the  property  is  released  as  per  the

valuation  of  the  case  property  mentioning  the

undertaking to indemnify any other  person in  whose



favour  any  claim  relating  to  case  property  is

determined by any legally competent forum. 

vii. Mechanical inspection of the vehicle should be done

before releasing the vehicle if it is a case of accident. 

viii. In  case  vehicle  is  insured,  the  applicant  will  also

furnish  an  affidavit  to  the  SHO/IO  in  support  of  the

application  for  release  of  vehicle  that  he  has  not

claimed insurance money from the insurance company

pertaining  to  the  occurrence  of  accident  in  above

mentioned FIR. 

ix. With  these  directions,  the  present  application  is

disposed  off.  However,  if  there  is  any  objection  to

release  of  case  property,  objections  will  be  sent  in

writing  on  next  working  day  before  concerned

court/concerned Duty MM.

Copy of the order be given dasti. 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/21.06.2021



FIR No.68/21
PS Crime Branch
U/s 3/7 Essential Commodities Act, 3 Epidemic Disease 
Act & 420/188/120-B/34 IPC 
State Vs. Talwinder Singh @ Sajan

21.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
IO through VC
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused.

It  is  submitted by the IO that  chargesheet has already

been filed in the present case on 19.06.21.

At this stage, Ld. Counsel for the applicant prays that he

is not pressing the present application and submits that he will

file fresh application after going through the chargesheet. 

Considering the facts of the case and keeping in view the

submissions,  present  application  is  disposed  off  as  not



pressed. However, liberty is given to the application to file fresh

application, as per rules.

Copy of the order be given dasti, as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/21.06.2021



FIR No.23/2021
PS Crime Branch
U/s 419/420/120B IPC
State Vs. Thakur Dass Mandal

21.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused.

Reply  to  the  bail  application  filed  on  behalf  of  the  IO.

Same is taken on record. Copy supplied.

Arguments  heard  on  bail  application.  Put  up  for

clarifications, if any/orders on 23.06.21.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/21.06.2021



FIR No.535/20
PS Alipur
U/s 377/511 IPC
State Vs. Santosh Chopal

21.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This  is  an  application  for  filed  on  behalf  of  the

applicant/accused Santosh Chopal for release him on personal

bond.

It  is  further  submitted  that  accused belongs to  a  very

poor family and has not furnished the bail bond in terms of bail

order dated 03.06.21 granted in his favour.  Prayer is made to

release the accused on personal bond.

Ld. APP has strongly opposed the bail application and

prays for the dismissal of the same.

Perusal of record reveals that accused was granted bail

vide order dated 03.06.21. In the present application prayer is

not for the reduction of the bail  amount/surety amount.  The

prayer  in  the  present  application  is  for  the  release  of  the

accused on personal bond.  Meaning thereby,  by way of the



present  application,  applicant  has  sought  modification/

changes in the conditions of bail order dated 03.06.21, which

is not maintainable in the present form. However, accused is

at  liberty  to  approach  Higher  Judicial  Forum  for  the

modification/changes in the terms and conditions of the bail

order. 

Accordingly, the application stands disposed off.

Copy of the order be given dasti as prayed for. Copy of the

order be also sent to the DLSA (North) as well as concerned Jail

Superintendent for intimation and record.

 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/21.06.2021



FIR No.59/19
PS EOW
U/s 406/420/120-B IPC

21.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
IO through VC
Ld. Counsel for the applicant

Heard. Perused.

This is an application filed on behalf of the complainant

seeking status report regarding the proceedings u/s 82 & 83

Cr. PC issued against applicant/accused Bijender Singh Lather

and Joginder Singh Lather. 

It  is  submitted  by  Ld.  Counsel  for  the  applicant  the

present matter is still pending before Hon’ble High Court.

At  joint  request,  matter  is  simplicitor  adjourned  for

07.07.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/21.06.2021



FIR No.59/2019
PS EOW
Ram Niwas Lather Vs. State.

21.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
IO in person 
Ld. Counsel for the applicant

Heard. Perused.

This  is  an  application  filed  on  behalf  of  the

applicant/accused  Ram Niwas  Lather  seeking  withdrawal  of

NBWs/proceedings  u/s  82  &  83  Cr.  PC  issued  against

applicant/accused Ram Niwas Lather. 

It  is  submitted  by  Ld.  Counsel  for  the  applicant  the

present matter is still pending before Hon’ble High Court.

At  joint  request,  matter  is  simplicitor  adjourned  for

07.07.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/21.06.2021



FIR No.59/2019
PS EOW
Joginder Singh Lather Vs. State.

21.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
IO in person
Ld.counsel for the applicant.

Heard. Perused.

This  is  an  application  filed  on  behalf  of  the

applicant/accused Joginder Singh seeking withdrawal of  the

proceedings  u/s  82  &  83  Cr.  PC  issued  against

applicant/accused Joginder Singh Lather. 

It  is  submitted  by  Ld.  Counsel  for  the  applicant  the

present matter is still pending before Hon’ble High Court.

At  joint  request,  matter  is  simplicitor  adjourned  for

07.07.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/21.06.2021



State Vs. Vehicle No. DL 01 LT 7625
FIR No.425/2021
u/s 379 IPC
PS Alipur

21.06.2021
In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application filed for release of case property

vehicle bearing no.  DL 01 LT 7625 moved by the applicant/

registered owner Aneesh Bano.

At this stage, Ld. Counsel for the applicant submits that

she wish to withdraw the present application with liberty to file

fresh application, as per rules.

Considering  the  submissions  and  keeping  in  view the

facts  of  the  case,  present  application  is  dismissed  as

withdrawn. However, liberty is given to the applicant to move

fresh application, as per rules.

Copy of the order be given dasti, as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/21.06.2021



FIR No.425/21
PS Alipur
U/s 457/380/411/34 IPC 
State Vs. Danish @ Parvesh

21.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for grant of bail u/s 437 Cr.P.C. filed

on behalf of the applicant/accused Danish @ Parvesh.

It is submitted by the Ld. Counsel for the accused that

accused is in JC since 07.06.21. It is further submitted that the

applicant/accused has nothing to do with the present case and

he has been falsely implicated in the present case. It is further

submitted that applicant/accused is not involved in the present

case and nothing was recovered from the accused. It is further

submitted that  investigation of  the present  case has already

been completed and no purpose will be served by keeping the

applicant/accused in JC. In view of the outbreak of COVID-19

pandemic, prayer is made for the grant of bail.

Ld.  APP has strongly opposed the bail  application and

prays for the dismissal of the same.



In the present case, the allegations against the accused

are that he alongwith co-accused persons were apprehended

from  the  spot  by  the  guards,  while  they  were  stealing  the

batteries from the Tower of victim by way of lurking house tress

pass in order to commit the said offence. The other co-accused

who absconded from the spot is yet to be apprehended. The

allegations  against  the  accused  are  serious  in  nature.  It  is

pertinent to mention here that there are cogent apprehensions

that accused might commit similar offences again, if released

on bail. The investigation of the case is at the initial stage. 

Considering the facts of the case and seriousness of the

allegations  against  the accused,  no ground is  made out  for

grant of bail to the accused at this stage. Hence, the present

application is dismissed. 

Copy of the order be given dasti as prayed for. Copy of the

order be also sent to the DLSA (North) as well as concerned Jail

Superintendent for intimation and record.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/21.06.2021



STATE Vs. Talwinder Singh @ Sajan & Anr. 
FIR No.68/2021
U/s 420/188/201/120B/34 IPC, 
3 Epidemic Diseases Act & 3/7 The Essential Commodities Act 
PS Crime Branch

21.06.2021

 In the scenario of Covid-19 pandemic, matter is taken up
through Video Conferencing hearing in compliance of the directions of
Hon’ble High Court of Delhi and direction of Ld. District and Sessions
Judge, North District, Rohini Courts, Delhi. 
 
  Fresh charge sheet  received from the Ld. Duty MM. It be
checked and registered.

Present: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
 Accused Talwinder Singh @ Sajan and Karan Puri are   
 stated to be in JC but not produced from JC. 
 Accused Jitender Kumar is stated to be on court bail bail   
  but not present today. 
 None for IO. 

 File perused. 

 Charge-sheet alongwith relevant documents gone through.

 Put up for consideration on 22.06.2021. 

 IO is directed to appear through Video Conferencing on the

NDOH.

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          21.06.2021



STATE Vs. Vikram @ Sonu
FIR No.324/18
U/s 25/54/59 Arms Act 
PS Alipur

21.06.2021

 In the scenario of Covid-19 pandemic, matter is taken up
through Video Conferencing hearing in compliance of the directions of
Hon’ble High Court of Delhi and direction of Ld. District and Sessions
Judge, North District, Rohini Courts, Delhi. 
 
  Fresh charge sheet filed. It be checked and registered.

Present: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
 Accused Vikram @ Sonu is stated to be on court bail bail 
   but not present today. 
 IO HC Sumit Kumar in person. 

 File perused. Heard. 

 It is submitted by the IO that the FSL Result is not ready till

date  and  seeks  some  time  to  file  the  supplementary  charge-sheet

regarding FSL Result and sanction u/s 39 Arms Act. 

 Put up for filing of the supplementary charge-sheet / further

proceedings on 10.11.2021. 

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          21.06.2021



STATE Vs. Amandeep Singh
FIR No.88/2021
U/s 420 IPC
PS Crime Branch

21.06.2021

 In the scenario of Covid-19 pandemic, matter is taken up
through Video Conferencing hearing in compliance of the directions of
Hon’ble High Court of Delhi and direction of Ld. District and Sessions
Judge, North District, Rohini Courts, Delhi. 

Present: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
  IO ASI Sanjay Kumar through VC. 

   Heard. Perused.

 This  is  an application for  issuance of  NBWs against  the

accused, namely, Amandeep Singh.

 At this stage, IO seeks permission to withdraw the present

application with liberty to move fresh application, as per rules.

 Keeping  in  view  the  submissions,  present  application  is

dismissed as withdrawn. However, liberty is given to the IO to file fresh

application before concerned court, as per rules.

 Copy  of  the  order  be  sent  to  Investigation  Officer  (IO)

through electronic mode as per rules. 

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          21.06.2021



STATE Vs. Mohit @ Panchi
FIR No.488/20
U/s 336 IPC & 25/27 Arms Act 
PS Alipur

21.06.2021

 In  the  scenario  of  Covid-19  pandemic,  matter  is  taken  up
through  Video  Conferencing  hearing  in  compliance  of  the  directions  of
Hon’ble  High  Court  of  Delhi  and direction  of  Ld.  District  and  Sessions
Judge, North District, Rohini Courts, Delhi. 
Present: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
 IO SI Parvesh Kumar through VC. 
 

 Perused. Heard. 

  An  application  filed  by  Investigating  Officer  (IO)  for

interrogation and arrest of the accused Mohit @ Panchi. 

  It is submitted by the IO that co-accused / CCL had disclosed

the name of the accused Mohit @ Panchi regarding the providing of the

pistol and pulsar bike for the commission of present offence. It is further

stated that now the accused Mohit @ Panchi has been arrested by the

Special Cell, Delhi in another case FIR No.150 / 2021, u/s 25/27 Arms Act,

PS Special Cell. Accordingly, IO has sought permission for interrogation

and formal arrest of accused in the present case. 

 Keeping in view facts and circumstances of the present case

and considering  the  averments  made in  the application  as  well  as  the

submissions of the IO, present application is allowed. IO is permitted to

interrogate the accused & arrest, if required, for further proceedings, as per

law.

 The concerned Jail Superintendent, Delhi is directed to assist

the IO in the further investigation in the present case, as per rules. 

 Copy of the order be sent to IO through electronic mode, as

per rules. 

                                                                   (Satvir Singh Lamba)        
                                                             Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                               21.06.2021



STATE Vs. Sumit @ Jhumka @ Pankaj
FIR No.484/20
U/s 307/34 IPC & 25/27 Arms Act 
PS Alipur

21.06.2021

 In  the  scenario  of  Covid-19  pandemic,  matter  is  taken  up
through  Video  Conferencing  hearing  in  compliance  of  the  directions  of
Hon’ble  High  Court  of  Delhi  and direction  of  Ld.  District  and  Sessions
Judge, North District, Rohini Courts, Delhi. 
Present: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
 IO SI Parvesh Kumar through VC. 
 

 Perused. Heard. 

  An  application  filed  by  Investigating  Officer  (IO)  for

interrogation and arrest of the accused Sumit @ Jhumka @ Pankaj

 It has been submitted by the IO that co-accused Sunil @ Tillu

has disclosed in the present case that the motorcycle, scooty and weapon

of offence had been provided by the accused persons Sumit @ Jhumka,

Sahil,  Manjeet,  Suraj,  Rohit  @ Budha & Rajesh @ Mama.  It  is  further

stated that now Sumit @ Jhumka @ Pankah S/o Sh. Jai Singh has been

arrested  by  the  team  of  PS  Budh  Vihar,  Delhi,  wherein  he  has  also

disclosed  the  facts  of  the  present  case.  IO  has  sought  permission  for

interrogation and formal arrest of accused in the present case.

 Keeping in view facts and circumstances of the present case

and considering  the  averments  made in  the application  as  well  as  the

submissions of the IO, present application is allowed. IO is permitted to

interrogate the accused & arrest, if required, for further proceedings, as per

law.

 The concerned Jail Superintendent, Delhi is directed to assist

the IO in the further investigation in the present case, as per rules. 

 Copy of the order be sent to IO through electronic mode, as

per rules. 

                                                                    (Satvir Singh Lamba)        
                                                             Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                               21.06.2021



FIR No. 196/21 
PS Alipur
u/s 188 IPC
State Vs. Vikram

21.06.2021

In  the  scenerio  of  COVID-19  pandemic,  matter  is  taken  up  through

video conferencing hearing in compliance of the directions of Hon'ble High

Court of Delhi and directions of Ld. Principal District & Sessions Judge, North

District, Rohini Courts, Delhi.

Fresh charge sheet filed. It be checked and registered.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.

Accused on police bail 

IO HC Vishal in person through VC.

Heard. File perused. 

I  have gone through the charge-sheet,  annexed documents  and the

statement of witnesses recorded u/sec. 161 Cr.P.C. I take the cognizance of

the offence u/s 188 IPC. 

Copies  of  chargesheet  and  documents  supplied  to  the  accused  in

compliance of section 207 Cr. PC.

Scrutiny of documents is complete.  No deficiency pointed out by the

accused. 

Prima-facie case u/s 188 IPC is made out against the accused. Notice is

framed  against  the  accused  u/s  188  IPC  separately,  for  which  accused

pleaded  guilty  and  has  not  claimed  trial.  Accused  is  warned  about  the

consequences of pleading guilty.  But accused submits that he wants to plead

guilty. 

I  am satisfied that  he has pleaded guilty voluntarily and without  any

force, coercion and undue influence.



In  view  of  the  plea  of  guilt  made  by  the  accused,  the  accused  is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/21.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a family to

support. He is the sole bread earner in his family. He is also remorseful of his

act and undertake that not to commit the offence in future. Hence, lenient view

is prayed.

Keeping in view the facts and circumstances of the case, the convict is

admoninshed u/s  188 IPC.  Since the accused was  found not  wearing  the

mask and violated the guidelines of  COVID-19, hence this case. However,

there is no injured/victim in the present case, hence there is no requirement of

calling the victim impact report in compliance of Judgment “Karan Vs. State

(NCT of Delhi Crl. A.352/20, Delhi High Court).  Moreover, since the case

has  been  disposed  off  at  the  very  initial  stage  itself  before  the

commencement of trial, hence, it can be logically deduced that there are no

expenses incurred by the prosecution in this case as accused has pleaded

guilty to the offence charged against him at the very initial stage of the case.

Hence, this court does not see any justified reason for calling any affidavit

from the  prosecution  in  respect  of  the  expenses  incurred  in  terms  of  the

aforesaid judgment.

Bail   bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any,  be returned after due

verification. Case property, if any, be released to the rightful owner after due

verification. 

Put up for proper order before next lok adalat scheduled for 10.07.21.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/21.06.2021



FIR No. 390/21 
PS Alipur
u/s 188 IPC
State Vs. Rohit Bansal

21.06.2021

In  the  scenerio  of  COVID-19  pandemic,  matter  is  taken  up  through

video conferencing hearing in compliance of the directions of Hon'ble High

Court of Delhi and directions of Ld. Principal District & Sessions Judge, North

District, Rohini Courts, Delhi.

Fresh charge sheet filed. It be checked and registered.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.

Accused on police bail 

IO HC Vishal in person through VC.

Heard. File perused. 

I  have gone through the charge-sheet,  annexed documents  and the

statement of witnesses recorded u/sec. 161 Cr.P.C. I take the cognizance of

the offence u/s 188 IPC. 

Copies  of  chargesheet  and  documents  supplied  to  the  accused  in

compliance of section 207 Cr. PC.

Scrutiny of documents is complete.  No deficiency pointed out by the

accused. 

Prima-facie case u/s 188 IPC is made out against the accused. Notice is

framed  against  the  accused  u/s  188  IPC  separately,  for  which  accused

pleaded  guilty  and  has  not  claimed  trial.  Accused  is  warned  about  the

consequences of pleading guilty.  But accused submits that he wants to plead

guilty. 

I  am satisfied that  he has pleaded guilty voluntarily and without  any

force, coercion and undue influence.



In  view  of  the  plea  of  guilt  made  by  the  accused,  the  accused  is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/21.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a family to

support. He is the sole bread earner in his family. He is also remorseful of his

act and undertake that not to commit the offence in future. Hence, lenient view

is prayed.

Keeping in view the facts and circumstances of the case, the convict is

admoninshed u/s  188 IPC.  Since the accused was  found not  wearing  the

mask and violated the guidelines of  COVID-19, hence this case. However,

there is no injured/victim in the present case, hence there is no requirement of

calling the victim impact report in compliance of Judgment “Karan Vs. State

(NCT of Delhi Crl. A.352/20, Delhi High Court).  Moreover, since the case

has  been  disposed  off  at  the  very  initial  stage  itself  before  the

commencement of trial, hence, it can be logically deduced that there are no

expenses incurred by the prosecution in this case as accused has pleaded

guilty to the offence charged against him at the very initial stage of the case.

Hence, this court does not see any justified reason for calling any affidavit

from the  prosecution  in  respect  of  the  expenses  incurred  in  terms  of  the

aforesaid judgment.

Bail   bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any,  be returned after due

verification. Case property, if any, be released to the rightful owner after due

verification. 

Put up for proper order before next lok adalat scheduled for 10.07.21.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/21.06.2021



FIR No. 412/21 
PS Alipur
u/s 188 IPC
State Vs. Rajiv

21.06.2021

In  the  scenerio  of  COVID-19  pandemic,  matter  is  taken  up  through

video conferencing hearing in compliance of the directions of Hon'ble High

Court of Delhi and directions of Ld. Principal District & Sessions Judge, North

District, Rohini Courts, Delhi.

Fresh charge sheet filed. It be checked and registered.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.

Accused on police bail 

IO HC Dinesh in person through VC.

Heard. File perused. 

I  have gone through the charge-sheet,  annexed documents  and the

statement of witnesses recorded u/sec. 161 Cr.P.C. I take the cognizance of

the offence u/s 188 IPC. 

Copies  of  chargesheet  and  documents  supplied  to  the  accused  in

compliance of section 207 Cr. PC.

Scrutiny of documents is complete.  No deficiency pointed out by the

accused. 

Prima-facie case u/s 188 IPC is made out against the accused. Notice is

framed  against  the  accused  u/s  188  IPC  separately,  for  which  accused

pleaded  guilty  and  has  not  claimed  trial.  Accused  is  warned  about  the

consequences of pleading guilty.  But accused submits that he wants to plead

guilty. 

I  am satisfied that  he has pleaded guilty voluntarily and without  any

force, coercion and undue influence.



In  view  of  the  plea  of  guilt  made  by  the  accused,  the  accused  is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/21.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a family to

support. He is the sole bread earner in his family. He is also remorseful of his

act and undertake that not to commit the offence in future. Hence, lenient view

is prayed.

Keeping in view the facts and circumstances of the case, the convict is

admoninshed u/s  188 IPC.  Since the accused was  found not  wearing  the

mask and violated the guidelines of  COVID-19, hence this case. However,

there is no injured/victim in the present case, hence there is no requirement of

calling the victim impact report in compliance of Judgment “Karan Vs. State

(NCT of Delhi Crl. A.352/20, Delhi High Court).  Moreover, since the case

has  been  disposed  off  at  the  very  initial  stage  itself  before  the

commencement of trial, hence, it can be logically deduced that there are no

expenses incurred by the prosecution in this case as accused has pleaded

guilty to the offence charged against him at the very initial stage of the case.

Hence, this court does not see any justified reason for calling any affidavit

from the  prosecution  in  respect  of  the  expenses  incurred  in  terms  of  the

aforesaid judgment.

Bail   bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any,  be returned after due

verification. Case property, if any, be released to the rightful owner after due

verification. 

Put up for proper order before next lok adalat scheduled for 10.07.21.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/21.06.2021



FIR No. 300/21 
PS Alipur
u/s 188 IPC
State Vs. Nikhil Aggarwal

21.06.2021

In  the  scenerio  of  COVID-19  pandemic,  matter  is  taken  up  through

video conferencing hearing in compliance of the directions of Hon'ble High

Court of Delhi and directions of Ld. Principal District & Sessions Judge, North

District, Rohini Courts, Delhi.

Fresh charge sheet filed. It be checked and registered.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.

Accused on police bail 

IO HC Anil in person through VC.

Heard. File perused. 

I  have gone through the charge-sheet,  annexed documents  and the

statement of witnesses recorded u/sec. 161 Cr.P.C. I take the cognizance of

the offence u/s 188 IPC. 

Copies  of  chargesheet  and  documents  supplied  to  the  accused  in

compliance of section 207 Cr. PC.

Scrutiny of documents is complete.  No deficiency pointed out by the

accused. 

Prima-facie case u/s 188 IPC is made out against the accused. Notice is

framed  against  the  accused  u/s  188  IPC  separately,  for  which  accused

pleaded  guilty  and  has  not  claimed  trial.  Accused  is  warned  about  the

consequences of pleading guilty.  But accused submits that he wants to plead

guilty. 

I  am satisfied that  he has pleaded guilty voluntarily and without  any

force, coercion and undue influence.



In  view  of  the  plea  of  guilt  made  by  the  accused,  the  accused  is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/21.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a family to

support. He is the sole bread earner in his family. He is also remorseful of his

act and undertake that not to commit the offence in future. Hence, lenient view

is prayed.

Keeping in view the facts and circumstances of the case, the convict is

admoninshed u/s  188 IPC.  Since the accused was  found not  wearing  the

mask and violated the guidelines of  COVID-19, hence this case. However,

there is no injured/victim in the present case, hence there is no requirement of

calling the victim impact report in compliance of Judgment “Karan Vs. State

(NCT of Delhi Crl. A.352/20, Delhi High Court).  Moreover, since the case

has  been  disposed  off  at  the  very  initial  stage  itself  before  the

commencement of trial, hence, it can be logically deduced that there are no

expenses incurred by the prosecution in this case as accused has pleaded

guilty to the offence charged against him at the very initial stage of the case.

Hence, this court does not see any justified reason for calling any affidavit

from the  prosecution  in  respect  of  the  expenses  incurred  in  terms  of  the

aforesaid judgment.

Bail   bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any,  be returned after due

verification. Case property, if any, be released to the rightful owner after due

verification. 

Put up for proper order before next lok adalat scheduled for 10.07.21.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/21.06.2021



FIR No. 392/21 
PS Alipur
u/s 188 IPC
State Vs. Arvind

21.06.2021

In  the  scenerio  of  COVID-19  pandemic,  matter  is  taken  up  through

video conferencing hearing in compliance of the directions of Hon'ble High

Court of Delhi and directions of Ld. Principal District & Sessions Judge, North

District, Rohini Courts, Delhi.

Fresh charge sheet filed. It be checked and registered.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.

Accused on police bail 

IO HC Sumit in person through VC.

Heard. File perused. 

I  have gone through the charge-sheet,  annexed documents  and the

statement of witnesses recorded u/sec. 161 Cr.P.C. I take the cognizance of

the offence u/s 188 IPC. 

Copies  of  chargesheet  and  documents  supplied  to  the  accused  in

compliance of section 207 Cr. PC.

Scrutiny of documents is complete.  No deficiency pointed out by the

accused. 

Prima-facie case u/s 188 IPC is made out against the accused. Notice is

framed  against  the  accused  u/s  188  IPC  separately,  for  which  accused

pleaded  guilty  and  has  not  claimed  trial.  Accused  is  warned  about  the

consequences of pleading guilty.  But accused submits that he wants to plead

guilty. 

I  am satisfied that  he has pleaded guilty voluntarily and without  any

force, coercion and undue influence.



In  view  of  the  plea  of  guilt  made  by  the  accused,  the  accused  is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/21.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a family to

support. He is the sole bread earner in his family. He is also remorseful of his

act and undertake that not to commit the offence in future. Hence, lenient view

is prayed.

Keeping in view the facts and circumstances of the case, the convict is

admoninshed u/s  188 IPC.  Since the accused was  found not  wearing  the

mask and violated the guidelines of  COVID-19, hence this case. However,

there is no injured/victim in the present case, hence there is no requirement of

calling the victim impact report in compliance of Judgment “Karan Vs. State

(NCT of Delhi Crl. A.352/20, Delhi High Court).  Moreover, since the case

has  been  disposed  off  at  the  very  initial  stage  itself  before  the

commencement of trial, hence, it can be logically deduced that there are no

expenses incurred by the prosecution in this case as accused has pleaded

guilty to the offence charged against him at the very initial stage of the case.

Hence, this court does not see any justified reason for calling any affidavit

from the  prosecution  in  respect  of  the  expenses  incurred  in  terms  of  the

aforesaid judgment.

Bail   bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any,  be returned after due

verification. Case property, if any, be released to the rightful owner after due

verification. 

Put up for proper order before next lok adalat scheduled for 10.07.21.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/21.06.2021



FIR No. 316/21 
PS Alipur
u/s 188 IPC
State Vs. Satbir

21.06.2021

In  the  scenerio  of  COVID-19  pandemic,  matter  is  taken  up  through

video conferencing hearing in compliance of the directions of Hon'ble High

Court of Delhi and directions of Ld. Principal District & Sessions Judge, North

District, Rohini Courts, Delhi.

Fresh charge sheet filed. It be checked and registered.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.

Accused on police bail 

IO HC Ved Prakash in person through VC.

Heard. File perused. 

I  have gone through the charge-sheet,  annexed documents  and the

statement of witnesses recorded u/sec. 161 Cr.P.C. I take the cognizance of

the offence u/s 188 IPC. 

Copies  of  chargesheet  and  documents  supplied  to  the  accused  in

compliance of section 207 Cr. PC.

Scrutiny of documents is complete.  No deficiency pointed out by the

accused. 

Prima-facie case u/s 188 IPC is made out against the accused. Notice is

framed  against  the  accused  u/s  188  IPC  separately,  for  which  accused

pleaded  guilty  and  has  not  claimed  trial.  Accused  is  warned  about  the

consequences of pleading guilty.  But accused submits that he wants to plead

guilty. 

I  am satisfied that  he has pleaded guilty voluntarily and without  any

force, coercion and undue influence.



In  view  of  the  plea  of  guilt  made  by  the  accused,  the  accused  is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/21.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a family to

support. He is the sole bread earner in his family. He is also remorseful of his

act and undertake that not to commit the offence in future. Hence, lenient view

is prayed.

Keeping in view the facts and circumstances of the case, the convict is

admoninshed u/s  188 IPC.  Since the accused was  found not  wearing  the

mask and violated the guidelines of  COVID-19, hence this case. However,

there is no injured/victim in the present case, hence there is no requirement of

calling the victim impact report in compliance of Judgment “Karan Vs. State

(NCT of Delhi Crl. A.352/20, Delhi High Court).  Moreover, since the case

has  been  disposed  off  at  the  very  initial  stage  itself  before  the

commencement of trial, hence, it can be logically deduced that there are no

expenses incurred by the prosecution in this case as accused has pleaded

guilty to the offence charged against him at the very initial stage of the case.

Hence, this court does not see any justified reason for calling any affidavit

from the  prosecution  in  respect  of  the  expenses  incurred  in  terms  of  the

aforesaid judgment.

Bail   bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any,  be returned after due

verification. Case property, if any, be released to the rightful owner after due

verification. 

Put up for proper order before next lok adalat scheduled for 10.07.21.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/21.06.2021



FIR No. 242/21 
PS Alipur
u/s 188 IPC
State Vs. Dharmender

21.06.2021

In  the  scenerio  of  COVID-19  pandemic,  matter  is  taken  up  through

video conferencing hearing in compliance of the directions of Hon'ble High

Court of Delhi and directions of Ld. Principal District & Sessions Judge, North

District, Rohini Courts, Delhi.

Fresh charge sheet filed. It be checked and registered.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.

Accused on police bail 

IO HC Sudhir Kumar in person through VC.

Heard. File perused. 

I  have gone through the charge-sheet,  annexed documents  and the

statement of witnesses recorded u/sec. 161 Cr.P.C. I take the cognizance of

the offence u/s 188 IPC. 

Copies  of  chargesheet  and  documents  supplied  to  the  accused  in

compliance of section 207 Cr. PC.

Scrutiny of documents is complete.  No deficiency pointed out by the

accused. 

Prima-facie case u/s 188 IPC is made out against the accused. Notice is

framed  against  the  accused  u/s  188  IPC  separately,  for  which  accused

pleaded  guilty  and  has  not  claimed  trial.  Accused  is  warned  about  the

consequences of pleading guilty.  But accused submits that he wants to plead

guilty. 

I  am satisfied that  he has pleaded guilty voluntarily and without  any

force, coercion and undue influence.



In  view  of  the  plea  of  guilt  made  by  the  accused,  the  accused  is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/21.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a family to

support. He is the sole bread earner in his family. He is also remorseful of his

act and undertake that not to commit the offence in future. Hence, lenient view

is prayed.

Keeping in view the facts and circumstances of the case, the convict is

admoninshed u/s  188 IPC.  Since the accused was  found not  wearing  the

mask and violated the guidelines of  COVID-19, hence this case. However,

there is no injured/victim in the present case, hence there is no requirement of

calling the victim impact report in compliance of Judgment “Karan Vs. State

(NCT of Delhi Crl. A.352/20, Delhi High Court).  Moreover, since the case

has  been  disposed  off  at  the  very  initial  stage  itself  before  the

commencement of trial, hence, it can be logically deduced that there are no

expenses incurred by the prosecution in this case as accused has pleaded

guilty to the offence charged against him at the very initial stage of the case.

Hence, this court does not see any justified reason for calling any affidavit

from the  prosecution  in  respect  of  the  expenses  incurred  in  terms  of  the

aforesaid judgment.

Bail   bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any,  be returned after due

verification. Case property, if any, be released to the rightful owner after due

verification. 

Put up for proper order before next lok adalat scheduled for 10.07.21.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/21.06.2021



FIR No.229/21 
PS Alipur
u/s 188 IPC
State Vs. Surender Rawat

21.06.2021

In  the  scenerio  of  COVID-19  pandemic,  matter  is  taken  up  through

video conferencing hearing in compliance of the directions of Hon'ble High

Court of Delhi and directions of Ld. Principal District & Sessions Judge, North

District, Rohini Courts, Delhi.

Fresh charge sheet filed. It be checked and registered.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.

Accused on police bail 

IO HC Sudhir Kumar in person through VC.

Heard. File perused. 

I  have gone through the charge-sheet,  annexed documents  and the

statement of witnesses recorded u/sec. 161 Cr.P.C. I take the cognizance of

the offence u/s 188 IPC. 

Copies  of  chargesheet  and  documents  supplied  to  the  accused  in

compliance of section 207 Cr. PC.

Scrutiny of documents is complete.  No deficiency pointed out by the

accused. 

Prima-facie case u/s 188 IPC is made out against the accused. Notice is

framed  against  the  accused  u/s  188  IPC  separately,  for  which  accused

pleaded  guilty  and  has  not  claimed  trial.  Accused  is  warned  about  the

consequences of pleading guilty.  But accused submits that he wants to plead

guilty. 

I  am satisfied that  he has pleaded guilty voluntarily and without  any

force, coercion and undue influence.



In  view  of  the  plea  of  guilt  made  by  the  accused,  the  accused  is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/21.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a family to

support. He is the sole bread earner in his family. He is also remorseful of his

act and undertake that not to commit the offence in future. Hence, lenient view

is prayed.

Keeping in view the facts and circumstances of the case, the convict is

admoninshed u/s  188 IPC.  Since the accused was  found not  wearing  the

mask and violated the guidelines of  COVID-19, hence this case. However,

there is no injured/victim in the present case, hence there is no requirement of

calling the victim impact report in compliance of Judgment “Karan Vs. State

(NCT of Delhi Crl. A.352/20, Delhi High Court).  Moreover, since the case

has  been  disposed  off  at  the  very  initial  stage  itself  before  the

commencement of trial, hence, it can be logically deduced that there are no

expenses incurred by the prosecution in this case as accused has pleaded

guilty to the offence charged against him at the very initial stage of the case.

Hence, this court does not see any justified reason for calling any affidavit

from the  prosecution  in  respect  of  the  expenses  incurred  in  terms  of  the

aforesaid judgment.

Bail   bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any,  be returned after due

verification. Case property, if any, be released to the rightful owner after due

verification. 

Put up for proper order before next lok adalat scheduled for 10.07.21.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/21.06.2021



FIR No. 197/21 
PS Alipur
u/s 188 IPC
State Vs. Pradeep

21.06.2021

In  the  scenerio  of  COVID-19  pandemic,  matter  is  taken  up  through

video conferencing hearing in compliance of the directions of Hon'ble High

Court of Delhi and directions of Ld. Principal District & Sessions Judge, North

District, Rohini Courts, Delhi.

Fresh charge sheet filed. It be checked and registered.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.

Accused on police bail 

IO HC Sudhir Kumar in person through VC.

Heard. File perused. 

I  have gone through the charge-sheet,  annexed documents  and the

statement of witnesses recorded u/sec. 161 Cr.P.C. I take the cognizance of

the offence u/s 188 IPC. 

Copies  of  chargesheet  and  documents  supplied  to  the  accused  in

compliance of section 207 Cr. PC.

Scrutiny of documents is complete.  No deficiency pointed out by the

accused. 

Prima-facie case u/s 188 IPC is made out against the accused. Notice is

framed  against  the  accused  u/s  188  IPC  separately,  for  which  accused

pleaded  guilty  and  has  not  claimed  trial.  Accused  is  warned  about  the

consequences of pleading guilty.  But accused submits that he wants to plead

guilty. 

I  am satisfied that  he has pleaded guilty voluntarily and without  any

force, coercion and undue influence.



In  view  of  the  plea  of  guilt  made  by  the  accused,  the  accused  is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/21.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a family to

support. He is the sole bread earner in his family. He is also remorseful of his

act and undertake that not to commit the offence in future. Hence, lenient view

is prayed.

Keeping in view the facts and circumstances of the case, the convict is

admoninshed u/s  188 IPC.  Since the accused was  found not  wearing  the

mask and violated the guidelines of  COVID-19, hence this case. However,

there is no injured/victim in the present case, hence there is no requirement of

calling the victim impact report in compliance of Judgment “Karan Vs. State

(NCT of Delhi Crl. A.352/20, Delhi High Court).  Moreover, since the case

has  been  disposed  off  at  the  very  initial  stage  itself  before  the

commencement of trial, hence, it can be logically deduced that there are no

expenses incurred by the prosecution in this case as accused has pleaded

guilty to the offence charged against him at the very initial stage of the case.

Hence, this court does not see any justified reason for calling any affidavit

from the  prosecution  in  respect  of  the  expenses  incurred  in  terms  of  the

aforesaid judgment.

Bail   bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any,  be returned after due

verification. Case property, if any, be released to the rightful owner after due

verification. 

Put up for proper order before next lok adalat scheduled for 10.07.21.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/21.06.2021



FIR No. 261/21 
PS Alipur
u/s 188 IPC
State Vs.Danish

21.06.2021

In  the  scenerio  of  COVID-19  pandemic,  matter  is  taken  up  through

video conferencing hearing in compliance of the directions of Hon'ble High

Court of Delhi and directions of Ld. Principal District & Sessions Judge, North

District, Rohini Courts, Delhi.

Fresh charge sheet filed. It be checked and registered.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.

Accused on police bail 

IO HC Sudhir Kumar in person through VC.

Heard. File perused. 

I  have gone through the charge-sheet,  annexed documents  and the

statement of witnesses recorded u/sec. 161 Cr.P.C. I take the cognizance of

the offence u/s 188 IPC. 

Copies  of  chargesheet  and  documents  supplied  to  the  accused  in

compliance of section 207 Cr. PC.

Scrutiny of documents is complete.  No deficiency pointed out by the

accused. 

Prima-facie case u/s 188 IPC is made out against the accused. Notice is

framed  against  the  accused  u/s  188  IPC  separately,  for  which  accused

pleaded  guilty  and  has  not  claimed  trial.  Accused  is  warned  about  the

consequences of pleading guilty.  But accused submits that he wants to plead

guilty. 

I  am satisfied that  he has pleaded guilty voluntarily and without  any

force, coercion and undue influence.



In  view  of  the  plea  of  guilt  made  by  the  accused,  the  accused  is

convicted of offence u/s 188 IPC.

Put up for orders as 2 PM.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/21.06.2021



At 2 PM

Pr: As above.

Order on Sentence

The convict states that he belongs to a poor family and have a family to

support. He is the sole bread earner in his family. He is also remorseful of his

act and undertake that not to commit the offence in future. Hence, lenient view

is prayed.

Keeping in view the facts and circumstances of the case, the convict is

admoninshed u/s  188 IPC.  Since the accused was  found not  wearing  the

mask and violated the guidelines of  COVID-19, hence this case. However,

there is no injured/victim in the present case, hence there is no requirement of

calling the victim impact report in compliance of Judgment “Karan Vs. State

(NCT of Delhi Crl. A.352/20, Delhi High Court).  Moreover, since the case

has  been  disposed  off  at  the  very  initial  stage  itself  before  the

commencement of trial, hence, it can be logically deduced that there are no

expenses incurred by the prosecution in this case as accused has pleaded

guilty to the offence charged against him at the very initial stage of the case.

Hence, this court does not see any justified reason for calling any affidavit

from the  prosecution  in  respect  of  the  expenses  incurred  in  terms  of  the

aforesaid judgment.

Bail   bonds,  if  any  are  cancelled.  Surety,  if  any  is  discharged.

Endorsement, if any be cancelled & documents, if any,  be returned after due

verification. Case property, if any, be released to the rightful owner after due

verification. 

Put up for proper order before next lok adalat scheduled for 10.07.21.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/21.06.2021


